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‘) PERMISSION TO A PRIVATE BUSI-
NESS CONCERN IN ORISSA TO
HAVE ITS OWN CAPTIVE POQWER
PLANT

SHRI CHINTMANI PANI-
GRAHI BHUBANESWAR'
A private business concern ¢f QOrissa
has been allowed by the TUnion
Energy Ministry  to have its own
captive  power plant at Ravagada
in Orissa. Its requirement of power
is only 18 to 20 MW per davg This
firm was taking power all these
years from the Oris.a State Eleci-
Cit‘_\' Board at the most coneessinnal
rate f 3.5 paise per unit when 1he
actual cost per units was approxi-
mately  more than 22 paise per
unit. Even then the arear of  this
firm stands at Rs. 6 crores and this
firm is constantly ¢ncaged in law
suits dqamqt the Board. This is
realiy  surprising that in the con-
text cof ail these records the Unicn
Goverrment is allcwine this firm to
erect its own captive power plant
- and again as a joint venture. I
urge upon the Union Government
tc immediately stcp this  permi-
ssion as this will open the floodgate
to all the” business houses for seeking
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permission to erect their own captive
power plants which will regative
the spirit of the Industrial Pclicy
Resolution  and  shall  gieatly
hamper  the functioning of jhe
State Electricity Beards.
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(iv; CONSTRUCTION OF A NEW
RAILWAY LINE  BE]WEEN
SHAHJAHANPUR AND MAILANI

SHRI  JITENDRA PRASAD
(SHAHJAHANPUR) : A decision
was taken by the Railway Board
in 1971  approximately that the
Railway lines which were dismantled
during the First and the Second
World War will be given priority for
rclaying them wicnever construction
of new Railway lines is considered.
Several Railway lines in the country
have been reconstructed in accor-
dance with the above decision. But
a constant demand since the last
fifteen years has been voiced by the
residents of District Shahjahanpur
for reconstruction of the Railway



